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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

'»"'.“.;:‘;A;n Kumar Dutta Chowdhury, son of Indu

o -"Bhuson Dutta Chowdhury, r/fo Métro
Railway Quarter Complex, Qir. No. B 3/E,
Ghughudanga, Kolkata- 700030.
[., * sa L . Applicant
3 ~ -2 l? - o _-Versus-

1. Union of India, through Secretary, Ministry

TRV RN
e,

» : Road, Rajpath Areq, Central Secretariat,
r ' - NewDelhi- 110001. .
, L o2 . Kolkata . Metro Railway  Corporation,,
RS »’rhrough General Mcnoger HRB Complex, -
R "'KMRCL Bhawadn, 2nd and 3 Fioor, Mun5| :
g.r . P Premchond Soronl, Kolkata- 700021
:n R ’3.""';"Kolk016 Metro  Railway- Corporohon
F T . jhrough CPO, HRB Complex, KMRCL
' Bhowon, 2nd &'3rd Fioor, Munsi Premchand

- , §,or,g,n| Kolkata- 700021.
B | » '. . ....Réspondents
i : -« Forthéopplicant: S . Das ' '
.
:
- Q.ANo.350/908/2020
B i

NoY(O.A350/908/2020  Date of order: 24.12.2020

. “Present:... HON'BLE SMT. MANJULA DAS, MEMBER (J)
TR T -“ - , .

of Railways, Rail Bhawan, 254-A, Raisina.
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MANJULA DAS, MEMBER (J):-

. - ~This matier. has been faken up through Video

Y

- Ganferericing.-

2 " This: O.A. has been filed by the applicant
uhder 'S'ecﬁ'on 19 of the Adminisirative Tribunals Act,
1985:with 1h& following reliefs:-

‘e . vg(q) Disposal, in wiiting, of the Application
of the applicant, by the respondents, within a
period of two weeks; and/or

- . .{b)  Any other order/orders as this Ld.
“Tribunal may deem fit and proper in the eyes
. .of the law."”

M

7+ 3 . Thisicase relafes with dhe Safety Related: -

* ‘Rétirement Scheme (herein after reféred to.as 'SRRS!)-

for the: post. of Driver and Gangman. Said scheme

came ;in}o.;iorce' vide.Railway.-Boeard's Circular doted

O.A:N0,350/908/2020
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g 'S?f'c-i"'e_:'a"Rdilwoy Board's circular dated 11.09.2010.
."'Né‘méhéldture of .SRRS 'Scheme .was changed .as
‘ A Lnbercmzed ‘Active-. “Refirement - Scheme  for
:: % | Guor@n’ieed Employmen’r'for Safety Staff {hereincﬁer
BESERR
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LI

) 4 l:iOWever, Gf he. ~cwfsef of moving this
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i".-; < A 'cpphcahon, leamed counsel $ri_S. Das. prayed’ for

i QY .
g . .dlsp_osq! of the pending representation  of the

E L ‘ 'cppllccm’r mcde on 21.06.20192 which has not yet~
:_ :' ) . - ,_‘ K] &a

fk N * '.*been ot)‘emded#o by 1he respondent ouihomy

A ) By {accepting the ‘prayet fade by Iecrned

counsel"“for the applicant, without going‘ into the mierit

B " of the ‘case and without expressing any opinion, |
; ' ..=di'ré‘i:-'1;€.1=he - competent authorify fo consider the
[' - Yl
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+*02,0172004 which scheme was:subsequently: modifies

referredf to as ‘LARSGESS') with Grade pay of Rrs.
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- '_-fc;'éél’e"/gﬁévqn_cé of the  opplicant made in his

. representation dated 21.06.2019, which is pending

with Him and dispose of it by passing a reasoned ond

. o -séélariiﬁgr'order within a period of two months from

8. . There shall be no order as to costs.

. © (MANJULA DAS) -
Co T MEMBER(J) -
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L}i‘: Lo "f._f‘j\‘.'?_f\_i'z"dt‘;ﬂfé-of,‘réceipf of a copy of this order.
6.. It i made clear that whatever decision so
“ arived- by the competent authofity shali be
- : . ";;:.1’: R LIS SR SR ’ .
- comfnunicated to the:applicant forthwith.
i 7. .+ ~With: the -above directions, O.A. stands
;o " dispbéed of.
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